
LOK SABHA DEBATES

3 3 6 3

LOK  SABHA 
W e d n e s d a y ,  M a r c h  1, 1961/  

P h a l f fu n a  10 , 1882  (Saka)

T h e  Lok Sabha met at Eleven of the 
Clock.

[M r . S p e a k e r  in  th e  C h a ir ]  
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Shri Rameshwar Tantia: May I know 
whether Pakistan will also allow trains 
to be run between West Bengal and 
Assam?

Shri Shahnawaz Khan: That is the 
idea; that is the very basis of agree­
ment.

Shrlmati lla P&lchoadhttri: May I
know whether there has been some ob­
jection to this from West Bengal and 
also whether it has been felt that more 
advantage will accrue to Pakistan from 
this rail link?

•ft •nn ftw  rm  : yn n*r% i t  
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Shri Tyagi: Would it be possible for 
Government to take the standing 
advisory committee of the Ministry 
into confidence before they finalise 
this?

Shri Jagjlvaa ttam: If necessary, 
that also will be kepi in view.

Shri K im alsiy ia BaJaJ: May I know
whether while arriving at this agree­
ment, this factor alao would bo taken 
into consideration, namely that in res­
pect of the passengers who will he 
going either from India to Pakistan 
or vice versa crossing the other 
country, the customs and the paw-port 
restrictions may be relaxed so that 
the dUBeultki which are swpurliflsd 
normally may not be there?
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Shri Jag#van That will be one 
of the very important factors to be 
taken into consideration.

Shri Hem Baraa: May I know whe­
ther it is a fact that the understanding 
arrived a at Rawalpindi between Pak­
istan and India is not in the form of 
an agreement, and if so, whether when 
the agreement is arrived at, Govern­
ment propose to take political factors 
into consideration or not?

Shri Jagjlvan Ram: Certainly, all 
aspects and all factors will be taken 
into consideration.

Shri S. M. Banerjee: May I know 
the specific objections raised by the 
West Bengal Government, and whe­
ther those objections have been taken 
into consideration, and if so, the final 
decision taken?

Shri Jagjlvan Ram: As I have al­
ready stated. A copy of the pro­
posals has been sent to the West 
Bengal Government. . .

Shri S. M. Banerjee: My question is 
different. I want to know what the 
specific objections are?

Mr. Speaker: He want* to know 
what the objections are and how they 
have been met.

Shri Jagjivan Ram: I would say this 
that in this matter when the final 
decision will be taken, the opinion, 
objection, or acceptance of the West 
Bengal whatever it may be, will be 
fully taken into consideration.

ShH Blmal Ghose: The question is 
whether the West Bengal Government 
have expressed an opinion in the 
matter, as has been reported in the 
papers.

Shri Jag# van Ram: We are in con- 
sultatlon with (he West Bengal Gov­
ernment.

Shri Ranga* It is a specific question 
which has been asked, and H is not 
being answered.

Mr. Speaker: I would not insist
upon his answering this question. It 
is clear from the hon. Minister’s 
answers given once, twice and thrice, 
that the matter is under consideration 
between himself and the West Bengal 
Government. There may be some 
proposals. To ask Government to 
immediately give them out and thus 
fixing them to a particular course 
would make it impossible, for them 
to proceed; the people may rise in 
revolt. Now, all hon. Members here 
are interested in seeing that there 
Is no such thing. Possibly, they may 
have different views, that there ought 
not to be a rail link and so on; that 
is another matter. But, immediately 
exposing Government to this kind of 
thing is not proper.

Shri S. M. Banerjee: It is not a
question of exposing.

Mr. Speaker: I am not going to
allow the correspondence to be dis­
closed until the final stage has come 
up.

8 hri S. M. Banerjee: I only want to 
know what the objections are.

Mr. Speaker: It may be by corres­
pondence or orally or otherwise by 
a talk between this Government and 
the other, but still it is in the process 
of negotiation. There may be objec­
tions. Ultimately when the mat er is 
decided upon, we shall take it up. If 
we pursue it during the course of the 
negotiations, Parliament will be 
taking up the responsibility of the 
executive, and the executive will be­
come a cipher. I am not going to 
allow this. ^  >

Shri Vajpayee: Are we to under­
stand that Government have in prin­
ciple agreed to a direct rail link 
b ftween the two parts of Pakistan, 
and if so, Is it open to Government 
to revise this decision after consider­
ing all the objections raised by (he 
concerned parties?

A r t  JafJhnaa Bssi: The A  Mem­
ber presumes too much. As I heve 
said, the final decision of Government



on this has not been taken as yet, Shrl J tf^ n a  B u i: The crew that
and all aspect* will be kept in view will run the trains in our country will
while arriving at the final decision. naturally be Indians.
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Bone Hon. Members rote—

Mr. Speaker: Order, order. The 
hon. Member divides his question into 
two parts. One is whether a decision 
has been taken that the two parts 
should be connected by a rail link. The 
other is, if so, how the details are to 
be worked out. The hon. Member 
only wants to know whether a decision 
has been taken or it is still in an 
lncohate stage.

Shrl Jagjlvan Ram: I shall divide 
the reply into two parts. The delega­
tions of the two Governments met to 
negotiate, as has been stated, on the 
question of having a direct link bet­
ween the two countries, from one part 
of one country to the other part of 
that country and passing through the 
other country. This was the negotia­
tion held between the officials of the 
two Governments. They reached cer­
tain agreement. That agreement does 
not become the decision of the Gov­
ernment unless it is ratified by the 
two Governments. So far as Govern­
ment are concerned, Government have 
not taken any final decision on any 
part of the agreement.

Shrl Ram Krtsh&n Gupta: The hon. 
Minister has just stated that under­
standing was reached on some points. 
May I know the points on which both 
the delegations agreed?

Shrl Jagflvmn Ram: That will again 
be discussing the entire agreement, 
which 1 am not prepared to do at this 
stage.

Shrl M k  Singh Sarhadl: May I
know if the recommendations of the 
officials envisage that the carriages 
would be only Indian and not Pakis­
tani and our railway lines will not be 
used by the Pakistani rolling stock?

Mr. Speaker: It is still under con­
sideration.

Mr. Speaker: These things come up 
often. I would like to place this mat­
ter before the Business Advisory Com­
mittee. I will also invite the opinion 
of the hon. Ministers. There are 
certain important matters on which 
before a decision is taken by Govern­
ment, hon. Members would like to 
give their suggestions. They have 
their apprehensions, and they have 
suggestions to make. Am I to allow 
a discussion before the matter is settl­
ed or after the matter is settled and 
concluded? In between, I do not 
know what is the kind of procedure 
that I should adopt.

An Hon. Member: Keep quiet.

Mr. Speaker: Very well. I will be 
happy.

These questions are coming up. 
Therefore, whenever such matters are 
under consideration, it is open to all 
hon. Members to write to the Minis­
ters giving all kinds of suggestions 
which will be taken into consideration 
at a particular stage. Then if it is 
possible for Government and they 
want that instead of bringing up a 
matter for a post-facto discussion, the 
House should be consulted in respect 
of a matter on which they want to 
come to a conclusion, at that stage it 
is left to them to decide whether they 
should place it before the ~House and 
obtain the views of Members thereon, 
so that they may come to a conclu­
sion without saying what their views 
are. These are all the ways in which 
I am thinking, because on such ques­
tions I cannot force Government to 
give out an answer as Government 
are still negotiating, but after the 
negotiations are concluded it is a 
settled fact; what can be done? So I 
would request hon. Ministers them­
selves to advise me as to what I 
should do.

Shrl Hem B ara: On a point of 
order. . .
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Shri Jagivmn B aa: You have your­
self to consider this matter. 1 am not 
speaking exclusively about this agree­
ment only. But Government have to 
enter into many agreements and trea­
ties with different countries, and per­
haps it may not be advisable to 
divulge the terms of the treaty or 
agreement at any stage before it has 
been finalised It is fdr your consi­
deration.

Mr. Speaker: I am not going into 
those things. Even if I allow a dis­
cussion at this stage, I am not insist­
ing upon Government coming forward 
with their own views. We should 
give an opportunity to this House to 
say what it has to say.

Shrl Braj Raj Singh: There is a
widespread feeling over the whole 
country on this matter. So it is bet­
ter for Government to take the 
opinion of the House before they 
come to a decision.

Mr. Speaker: In view of the atti­
tude cf Pakistan which has been 
exhibited in various ways, there is a 
natural apprehension that this rail link 
may be taken advantage of by them— 
we will be giving more facilities to 
them—to cause us injury from time 
to time. That is a reasonable appre­
hension. On the other hand. Govern­
ment have their own reasons to decide 
at what stage this matter should come 
up before Parliament. I am conviced 
that I shall allow at some stage or 
other this matter to be discussed, be­
cause this is a matter concerning the 
two States. Particularly having 
regard to the relations between each 
other, I would like this House to ex­
press its opinion, but at this stage 
when we are still negotiating, I do not 
want to commit Government to any 
particular course. But may 1 not 
allow an opportunity to hon. Mem­
bers to express their views, whatever 
they may be? In respect cf the Plan, 
we appointed some Committees. Like­
wise. I would like some method to be 
evolved whereby this can be done*

Shri Jagjtvmn Ram: In that case, of 
course Government are always pre­
pared to respect whatever views 
Members have. As you have suggest­
ed, Members may write to me giving 
their views or suggestions. But again, 
the difficulty comes—it is for your
consideration—that details of the
proposals may have to be placed be­
fore the House. That is my difficulty. 
I will seek your guidance in this 
matter.

Mr. Speaker: Let this stand over.

Shri Tyagi: In the background of
our present relations with the neigh­
bouring country, Pakistan, is it not 
the intention of Government to hold 
this question over until an overall 
agreement is arrived at with them on 
other important matters?

Shrl Jagjivan Ram: The hon. Mem­
ber might have noticed the last 
sentence of the reply given by the 
Deputy Minister. It is stated that it 
cannot be said that a final decision 
has been taken in the matter.

Dr. Ram Subhag Singh: This mat­
ter had figured before this House last 
year. On two occasions, several Mem­
bers had expressed their opinion. I 
would suggest that whenever officers 
are sent abroad to discuss any matter 
of such significance, they should be 
advised to take into consideration also 
the points raised by Members here 
in the Lok Sabha. But I am not very 
sure whether the points raised by 
Members last year were taken into 
consideration before the officers were 
deputed to Pakistan.

Shrl Hem B tn u : The whole trouble 
arises from the use of the word 
'agreement* by the Deputy Minister. 
No agreement has been reached so f ir  
and the official teams have only for­
mulated a scheme on which the Gov­
ernments have to take a decision. 
Therefore, there Is no agreement uptil 
now. When Government take a deci­
sion, all the other factors, primarily 
political factors. would come ia  Th* 
officials have drawn up a scheme only 
to meet a hypothetical situation.
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Shri B n ] Raj Although
Government may aot riiirinner the 
tanns of the treaty at this stage, it is 
only proper that in a matter like this 
which h a t vital consequences for the 
future of Irdia Government take the 
views of the House prior to reaching 
•ny agreement with the neighbouring 
country.

Dr. M. 8 . Aney: I have only to make 
one suggestion. If Government want 
to take the House into confidence, it 
should be done before the so-called 
agreement becomes an accomplished 
fact

Bhri C. K. Bhattacharya: I under­
stand that the Government of West 
Bengal has objected to allowing this 
Indo-Pakistan rail link in pass 
through Its territory, and the Railway 
Minister has in a certain case also ex­
pressed his regret that certain trains 
were allowed to pass without consult­
ing the Government of West Bengal. 
Will the hon. Minister state at what 
stage that objection stands at the 
present moment?

Shri Jagjlvan Ram: Again, I am
afraid the hon. Member is presuming 
too much. Perhaps he has knowledge 
of various things which I have not. 
I have never expressed any regret to 
the West Bengal Government. The 
Railway Ministry is not responsible 
for any of their things. The External 
Affairs Ministry has to deal with it.

So far as the objection is concerned, 
there are various stages when corres­
pondence passes between the State 
Governments and the Central Gov­
ernment In this matter also, it may 
be that before the full proposal was 
Men by the State Government of 
West Bengal, certain things appeared 
in the Press and they communicated 
their reactions to the Central Govern­
ment. After that, the whole proposal 
was sent to them and thetr opinion 
invited. As 1 have said, while arriv­
ing at a decision, the opinion of 
the Weet Bengal Government win

certainly have to be taken into con­
sideration. We cannot do without it.

Shri l^ragl: The Minister will ap­
preciate that the House generally is 
not very favourable towards this pro­
posal.

Mr. Speaker: Order, order. So far 
as the Railway Budget is concerned, 
I will allow ample opportunity for 
hon. Members to raise this matter 
and discuss it in the House. If they 
like, they may even go into the prin­
ciple whether there ought to be a rail 
link as proposed or not. Any hon. 
Member may table a cut motion to 
this effect. I will allow ample op­
portunity to discuss this matter so 
that the Government may know what 
exactly the views of the House are 
one way or the other

/ Shri D. C. Sharma: May I know
from which country the proposal to 
have this nail link between the two 
countries originated, and what was 
the reason for that country originat­
ing it?

Shri S. M. Banerjee: Corridor! '

Shri Jagjlvan Ram: It will be very 
difficult to pin this proposal to one 
country or the other. During the 
course of so many years, instances 
have come where India felt that there 
may be certain agreements which 
may be to the advantage of the Gov­
ernment of India and the Pakistan 
Government might have felt that 
there may be certain agreements 
which may be advantageous to Pak­
istan. Therefore the officials met 
and discussed whether certain pro­
posals could be framed which would 
be to mutual benefit

Shri Ragfcanatti Singh: lik e  the
Government of West Bengal, may I 
know whether the Governments of 
Punjab, U.P. and Bihar were con­
sulted and their opinion taken?

Bhrtsistl R euka Ray: Nobody was 
consulted.
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Shri Jagjivan Ram: 1 do not think 
it has been sent to all these State 
Governments by the Railway Min­
istry.

Shri Raghunath Singh: Why was
West Bengal alone consulted? It is 
passing through three other States, 
Punjab, U.P. and Bihar. Why were 
they not consulted?

Shri A C. Guha: All the 4 State 
Governments of West Bengal, Bihar, 
U P. and Punjab should be formally 
consulted even before they accept 
this thing even in principle.

Mr. Speaker: Order, order. I have 
already said that I will allow a dis­
cussion on this matter during the Rail­
way Budget if there is a relevant cut 
motion.

Shri Raghnnath Singh: But we can­
not move cut motions, Sir.
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Mr. Speaker: I am ju*t making a
suggestion. Whenever an hon. Minis­
ter is not able to read an answer In 
Hindi in a manner which oould be 
understood by others, he may Just in­
dicate that to me. I am not accusing 
any hon. Minister. Certainly, they 
may learn Hindi from books but they 
may not be able to pronounce It in a 
manner which is understood by 
others. They may just indicate this 
to me and I will ask the interpreter 
here to sit and read it for him, so 
that it may be understood. There 
are 70 Members here who have 
written to me that they do not know 
a word of English.

I am also contemplating having 
simultaneous translations. But that 
is a difficult affair. Translators are 
not available. In the meanwhile I 
will ask an interpreter to be here and 
read it out—or one of the office 
staff—-wherever the Minister Is not 
able to read I t  (Jnterrvptioiw).

f i e  M a tte r  el M t a M i r y  
AJFsin (Shri Satya Karajan «■**>:
I will came to tha reacue and readout 
the aniwf i a




